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CENTRAL ADMINISTRATIVE TRIBUNAL
Al LAHABAD BENCH: ALLAHABAD

ORIGINAL APPL ICATION NO. B35 OF 1995
FRIDAY THIS THE 3RD DAY OF JANUARY 2003
HON. MR, JUSTICE R.R.K.TRIVEDI, VICE CHAIRMAN

HON. MAJ GEN K.K.SRIVASTAVA, MEMBER(A)

Jimes Massey aged about 30 years

s/o Shri T.N.Massey r/o c/o eshri

T.N Massey, House No. 501-B, Double

Storey, Railway Colony, Bhatyari Bagh,

Shharanpur, «s.Applicant,

(By Advocate:-Shri Rakesh Verma)

1. Union of India through the

Genaral Mapager, Northsrn Rly.
Baroda House, New Delhi,

”. 4 The Pivisional Railway Manager,
Northern Railway, Ambala Cantt,

5§ The Divisional Parsonnel COfficer,
Northern Railway, Ambala Cantt.

4, Shri Vijay Kumar agec about 38
s/o Shri Madho Ram, working
as fitter Crade III and posted under

the control of coaching lepot
Off icer, Northern Railway ,
Ambala Cantt, .++.0Respondents

(By Advocate:=Shri Anand Kumar and P, Mathur )
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HON. MR, JUSTICE R.R.K.TRIVEDI, VICE CHAIRMAN

By this 0.A uncder 8ection 19 of Administrative Tribunals
Act, 1985, applicant has challenged the panel dated 13/17-7-95
(Annexure A=-1) by which respondent No. 4 was dncludsd for
being promoted as TrainiExaminer. Applicant has also
i i
nrayed that respcndent No. 3 m@ﬂ. be cdirected to include

the applicant in the seniority list of Fitter Crade—lIII,
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““counsel for the respondents V>
Shri P, Mathur/has placed befors us copy of the order dated

12=-3-1998 by which applicant J.M.Massey, mentioned at

\

8l. No. 2,has2 also been promoted as Train Examiﬁar from the

' WA YA
post of Fitter Grade-I111, As the applicant has been granted

o~ N
relief of promotion, ™ow only quegtion remains whether the
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exclusion ‘of name of the applicant tn the impugned panel

suffered from any illégality, The case of the applicant is

that he was Senior to respondent NO. 4 and his name was
SR " b

wrongly included by aJtargwt%?# seninritykduring pendancy

of tha selection on 7-4-1995 (Annexure CA-I), Shri

P.Mathur,learnerd counsel for the responcdents,on the other

hand,submitted that applicant had full knowledge of the order

dated 7=-4-1995 and he bBven filedrepresentation against the

same,by a Telegraﬂfannthar person known as Jaipal, ritter

(frade =-III also challenge by making an applicatinn.ﬁbth

were decided by order date 21-8-1995, It was mentioned that

respondent No. 4 should have been promoted along with his

juniors on 1-11-1990 . Thus, he was found entitled for

Seniority from the date of his juninrs-uﬁu promoted

and the seniority list was corrected., It is not diaputadwﬁu?ﬁ\

the applicant was promoted on 20-12-1990 as Fitter Grade-I11I,

The orders dated 7-4-1995 and 21-8-1995, uhich were with regard

mmMm

to sendority of the applicarmxraspundant Nec. 4,have not been
challenged before us in this C.A, Thaés 0.,A was filed on

21-B=1995, The order could be challenged in the circumstances.
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Y “The content ionsd of the applicant = that respoundents NC.4 qaf;i

A '
junior, cannot be accepted.The order: has beccme Final.!//
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Shri R.Verma submitted that the copy of the order dated
21-8-2995 was not served on him,Even if the aforesaid

-r'Ah
submission is accepted, no change nccup&aa the applicant
had knowledge of the order dated 7-4-1995 by whith respondent
No., 4 was declared senior to applicant and this could tbe
challenge in this C0.A. In the above facts and circumstances
we are of the view that the inclusion of the name of

respondent No. 4 in the panel cdid not suffer from any

illégalaty,

2N The next submission of the applicant is that his nams
should be included in the list of Fitter CGrade =-11I for uvhich
post he was admittedly promoted on 20-12-1990., Thds relief
: ey
is alsc}nnufnut of any consequence as the applicant had#4
Mi\\ﬂ.:a&\“"*
admittadlyLFramntEd as “Train Examiner in 1998 ahd is,

serving on the higher post. In the circumstances this

C.A is disposed of fimally with no order as to costs,

mambar(ﬁgfff' Vice Chairman T

Macdhu/




